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COMMITTEE ON PRIVATE MEMBRERS' BILLS AND RESOLUTIONS '
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Lﬁeamamc.:mmmem Private Members' Bills and
%au&bﬁdb’m Committee to oresent the
f, present this Fourth Report
l 2 The Committee met on the 12th July, 1971, for—
I. Aliveation of time o the Resolution at iem No. 2 set down in
the Lixt of Buminesy for Friday, the 16th July, 1971

I1. Classification and allocation of time for discussion of Bills (Vide
Appevdix,

I Examination of the Constitution (Amendment) Bill, 1971
(Awtndmens of articles 38, 08, ¢zc.) by Shri C. K. Chandrap-
p‘nunderﬂuk&(l)(a)dtbekule of Procwdure.

Allotment of time to Resolution

3 Shri Shashi Bhushan who had tabled the resoclution had been invit.
recommend that

ldm:lwﬂdtem.n%}ha:tmded %nwmamm
1 hours be is resolution a g provision t ng
AmendmemBgL y

for passing Constitution

Classificstion end sliocstion of time to Bills

4. The Members-in-charge of the Bills had been invited to attend the
sitting. Nong of them attended

* 8% After mdtbolﬂh,mcunmtmmnd
that all the Bills Commitiee recomsnend
mumhmu as shown in column § of the
Appendix .
{ Bramination of the Constiturion (Amendment) Bill, 1971 (Amendment of
erticia 38, N.cu')bvllmc Chandrappen.

¢ SanC K mmn--mamaumm

1mmm& He attended

1.mlnn&wmmmmmhﬂe—
tion to the offices of the President and V uunth.

twenty-five yoars; for MPs, ML As, and ML.Cs brom I]
‘m-mnmmdnhowndunmmdmm tom

yases
The Committas recommend thei the Member raight be psrmitied to
move for leave o ntroduce the B
Recommandations

5. The Commitise rwcommend thet—
{1) the gliocation of 1ime o resclulsm. s shown in paragrsph 3
' shove, be agreed to by the House,

immwmddbmhndm to Bilis by the Com-
mit mittas. ss shown in the Appendix, be sgread to by the Houes;

1 (ii; 8 € X Chendreppan be permilied to move for leswe to
N atroduce hie Comstitution ( Amendmsent) B

Mrw Durm: G G SWELL.
%Hﬂ-___. . Chairman,
1 . Commitoon Privete Membovy' Bl

n. (Sekex) :‘



{ Fire-armg and
am;mnmonﬁm 1971 by Shn

8L Name of the Bill and the BliINo. Cmegory Time re-
Ne. Mamber-in-chenge Tecom- commen-
mended  dod by the
I 2 3 4 5
Commiesion Bill, 76 of 1971 B 2 hours
by et Madh Dandavate
2. The Censtitution {(Ameniment) 81 of 1971 B 2 hours
Bill, 1971 ¢ arti-
clesi9 end 35) by Dr
Laxmina Pandey.
3. The Constitution (Amendment), 82 of 1871 B 2 bours
Bill, 1971 (hucrtum new
articles 28A %
Shﬂ Madhy D
4 The Constitution (Amendmenty 88 of 1971 B 2 houm
Bill, 1971 (Amendment of arti-
cle 308) by i Atal élhnd
Vlimm
8. The Constitution (Amendment) 86 of 197 B 2 hours
Bill, 1871 (Substitution of arti-
cie 3%8) by Shri Atal
W-
(] The Possession o 88 of 1971 B 14 beurs

2
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